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Cli the prr of 	.C.Patha1 

on bcha1 cf 4r A.tb io', ieared 3r 
C.Q..c the 	 djo-4rned to 
28.5.99 for adsjon. 

No formal notice need be sent. Let 

this case be listed for hearing on 

23.7 .99. 
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20.8.99 
	

On the prayer of the learned counsel 
for the parties the case is adjourned 

till 8.10.99. 

Vi 96-C4hai6i~;~ 
trd 

Case j.z othrwt rcdy ot 

*r heirincj on 3.2.99. 

3.12.99 
I 	 -I 

On the prayer of Mr. A.Ahmed, learned 

isel for the opposite party one month 

is allowed. 

List on 28.1.2000. 

Vi4-ainnan 

28.1. 2oct 3 	On the prayer cf Mr A. Deb Roy, 

learned 	Sr. 	C.G.S.C:. 	the 	case 	is 

adjourned till 4.2.2000 for hearing. 

• 	 • 

Vice-Chairman 

L7 	 4. 2-   
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Order or tIi. Triki,f 

24.3.QO 	 Learned counsel Mr M. Chanda 
learned counsel, prays for adjourrmétjt 
on behalf of Mr A. Ahmed, learned 
ç.o.unsel for the review applicant, who is 
unable to. be present today due.t:o, his 
personal difficulties. Mr A. Deb Ray, 
learned Sr. C.G.S.C. has no objecticin. 
List on 26.4.00 for hearing. 
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2 6.4. OC 	Mr 	A. 	Deb Roy, 	learned 	S. 

C.G.S.C. is not present. Adjourn 	o 
5:5.00 for hearing. 
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5 iOO 	 Learned 	Addi 	C G S.C. 	Hit •.-' 	 - 

A Deb Roy for the pet1t]oneg/tt 

dents 	Sri A. Ahmed le4rn 
-• \ ... 	 . 	 I has 	entered 	appearance 	b 

of the Opposite party 44 d 
for a direction to serve & doP 
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of the Rejew ApplicatiOn o 	him. 
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Copy 1svai1ab1e in B part of th 
Rèords 	Registry is to serve the 
copy of the Review Application 

List it on 7 6 2000 for further '• 	- -.- 	 - 	 . 	 . 	 - 	 - 	 - 	 . 
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Order of the Tribirna 

Present: FIon'bie Mr.D,,C.Verma, 

Judicial Mern)er, 

On the prayer of Mr..Deb Roy, 

• Sr.C.G.S.C. case is adjourned to 

40.00 for hearing. 

MemberlCiZ 
in 

Present : HDri'ble Sri S.Biswas,Member(A). 

4.7.00 
	

At the request of the learned counsel 

tor the respondents the case is 

adjounred to 11.7.2000. Copnsei tor the 

applicant is alsonn&t present. 

List on 11.7.2000 for hearing. 

Member(.A). 

:rd 

11. 1 . 00 
	

Present: Hon'ble Mr S. Biswas, 
Administrative Member 

Heard Mr A. Deb Roy, learned 

counsel fo:r the Union of India. Give 

notice to the opposite party/applicant 

as to why the case will not be 

reviewed. 
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Member(A) 
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25.9.2000 Present: Hon'ble Mr Justice D.N. Chowdhury, 
Vice-Chairm an 

,Mr A. Deb Roy, learned Sr.C.G.S.C. 

prays for an adjournment to obtain instructiOns. 

Prayer allowed. List it for hearing on 1.11.00. 

Mr A. Ahmed, learned counsel for the opposite 

party is present. • 

Vice-Chairman 

nkm 
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R.A. 6/99 (O,A. 277/98) 
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List on 3.11.00 for hearing. 

ViFi n 

.11.00 

AJ 

940  ,1c i. 

Present: Hon'ble Mr,Justjce D.N.Chou-

dhury, Vice-Chairman. 

By this Review Aipp1ication the Review 

applicant has sought for review of the 

judgment and order dated 12.2.1999 in 

0.A.No.277 of 1998 passed by this 

Tribunal, This Tribunal directed the 

respondents to pay the Special Compensa-

tory (Remote locality)Allowance to the 

applicants with effect from the date of 

actual posting in Manipur on or after 

1.10.86 as the case may be to the 

applicants and to otinue to pay the 

same so long as the concession is 

admissible; The aforesaid order was 

passed in tbnfôrmity tth the earlier 

judgment and order in 0.k.No.124 of 95 

and 125 of 95 disosed of 24.8.95. It is 

stated that the decision of the Tribunal 

in the aforesaid O.A. have been upheld 

by the Supreme Court in Union of India 

and others, Vs. P,Prasad, B.S.O and 
rrted in 

others
ep o

997 4 SCC 189 • There is no other 

grounds mentioned in this application. 

There is no ground for review of the 

order of this Tribunal. Accordingly, 

Review Application stands dismissed. 

There will be no order as to costs. 
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